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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation

in English of the Maharashtra COEP Technological University (Amendment) Act, 2026 (Mah. Act
No. LII of 2026), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SUPRIYA DHAWARE,
Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LII OF 2026.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 10th August 2026).

An Act to amend the Maharashtra COEP Technological University Act, 2022.
Mah.

XXXV of WHEREAS, it is expedient to amend the Maharashtra COEP Technological
2022.  University Act, 2022 for the purposes hereinafter appearing; it is hereby enacted
in the Seventy-seventh Year of the Republic of India as follows:-

1. This Act may be called the Maharashtra COEP Technological Short title.
University (Amendment) Act, 2026.

Mah. 2. In section 19 of the Maharashtra COEP Technological University Amendment
XXXV of A . « .. » . .~ of section 19
2022. ct, 2022 (hereinafter referred to as “the principal Act”), in sub-section (4), in ¢ Mah. XXXV
. .. (0 an.
clause (f), for the words “Maharashtra Universities Account Code” the words ,f9992.

“Maharashtra Universities Finance and Account Code” shall be substituted.
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fi,men(_lmeg 3. In section 43 of the principal Act, in sub-section (n), for the words,
of section 43 4,2 cket and figures “sub-section (6) of section 60”, the words, bracket and figures

of Mah. XXXV R . .

of 2022. “sub-section (6) and (7) of section 60” shall be substituted.
Amendment 4. In section 44 of the principal Act, after sub-section (9), the following
of section 44 1} section shall be added, namely:—

of Mah. XXXV ’ Y

of 2022. “(10) Notwithstanding anything contained in the foregoing
sub-sections, the State Government shall have power to prescribe uniform
statutes, which shall be binding on the University.”.
Afmendmegé 5. In section 56 of the principal Act, in clause (iv), for the words, “Purchase
of section 56,1 d Sales Committee” the words “Purchase Committee” shall be substituted.
of Mah. XXXV
of 2022.
Amendment 6. In section 59 of the principal Act, in sub-section (5), for clause (e), the
of section 59 ¢ 1) s wing clause shall be substituted, namely:—

of Mah. XXXV g ’ Y

of 2022. “(e) prepare a panel of three to five Architects and other specialized
consultants, project management consultants, structural consultants,
executing agencies of proven experience and merit, for the University works
and get the same approved by the Board of Governance;”.
Amendment 7. In section 60 of the principal Act, for sub-section (1), the following
of section 60 . 1, section shall be substituted, namely:—
of Mah. XXXV ’ y:
of 2022. “(1) There shall be a Purchase Committee for dealing with all matters
pertaining to all purchases of the University.”.
Afmendme;lg 8. In section 76 of the principal Act, in sub-section (1), for the words “the

Of(i\/[igft;?}r(lxv Account Code” the words “the Maharashtra Universities Finance and Account

of 2022.

Code” shall be substituted.
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